
FORNI A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 ofthe Insolvency and Bankruptcy Board oflndia (lnsolvency Resolution Process for Corporate Persons) Regulations,
2016)

FOR THE ATTENTION OF THE CREDITORS OF JOTISRIRAM HIMGHAR PRIVATE LIMITED

Notlce ls hereby gtven that tne Natlonat Lompany Law trlDunt
process of the Joti sriram Himghar Private Limited on 13103/2020 .

The creditors oI Jotisriram Himghar Private Limited are hereby called upon to subrnit their claims with proof on or before 2610312020tothe

interim resolution professional at the address mentioned against entry No 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit the claims with proof in

person, by post or by electronic means.

A financial creditor belonging to a class. as listed against the entry No. 12, shall indicate its choice ofauthorised representative from among

the three insolvency professionals Iisted against entry No. I 3 to act as authorised representative ofthe class [specify class] in Form CA.

The submission ofproofofclaims should be made in accordanoe wrth Chapter IV ofthe Insolvency and Bankruptcy Board oflndia
(lnsolvency Resolution Process fbr Corporate Persons), Regulations,20l6 ("ClRP Regulations"). The proofofclairns is to be

submitted b.v way of the following specrfied fbrms in the CIRP Regulations:

Form B - for Claims by Operational Creditors
Form C - for Claims by Frnancial Creditors

Form D - lor Claims by Workmen and Employees

Form E - for Claitrs by Authorized Representative of Workmen and Employees

Form F - for Claims by Creditors (Other than Financial Creditors and Operational Creditors)

ln order to get a copy of the form, you may download the above mentioned forms from the wehsite rvrvrv ihhi.gov.in

(http:/,,w*u'.ibhi.Sov ) and the CIRP Regulations

Subnrission of false or misleading proofi of claim shall attract penalties.

Date : 1810312020,

Place; Kolkata
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Joti sriram Himghar (P) Ltd
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RELEVANT PARTICULARS

1 Name of corporate debtor JOTISRIRAM HIMGHAR PRIVATE
LIMITED

2. Date of incomoration of corporate debtor 2st06t20t3
3. Authority under which corporate debtor is incorporated / registered RoC-Kolkata
4. Corporate Identity No. / Limited Liability Identification No. of corporate

debtor
u0 1403w820 1 3PTC19501 7

5 Address of the registered office and principal office (if any) of corporate

debtor

P-3/5 Metropoliton Co-operative Society Housing
Complex. Sector - 1. Kolkata 700105 IN

6. Insolvency commencement date in respect of corporate debtor 13 / 03 /2\2j(tploaded 0n 16 103 D020)

7. Estimated date of closure of insolvency resolution process 08t09t2020

8. Name and registration number of the insolvency professional acting as

interim resolution professional
Shyamal Kumar Bhattacharjee
Registration No. IBBI/lPA-003 /lP-Nooogzl2oL7 -

2OL8/10892

9. Address and e-mail of the interim resoltttion professional, as registered

with the Board

Address :

2711 B.T. Road, Green View Apartment, BlockJ,
Flat 001, Kamarhati, Kolkata 700058
Email-lD:
shv bhatta1990@vahoo.co.in

10. Address and e-mail to be used for correspondence with the interim
resolution professional

Address :

27/1 B. T. Road, Green View Apartment, Block-I,
Flat 001, Kamarhati, Kolkata 700058
Email-lD:
shy_bhatta199 0 @yahoo.co.in

1l Last date lor submission of claims 26t03t2020

t2 Classes of creditors, if any, under clause (b) of sub-section (6.4) of section

21, ascertained by the interim resolution professional
Not applicable

13 Names of Insolvency Professionals identified to act as Authorised

ReDresentative of creditors in a class (Three names for each class)

Not applicable

t4. (a) Relevant Fonns and
(b) Details ofauthorized representatives

are available at:

rvrvrv. ibbi. gov. in/do'rvnloadibrm.htnrl

hereby given that the National Company Law Tribunal has ordered re commencement of a corporate


